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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH : AT HYDERABAD
0A 609/94, Dt. of QOrder:31-5-94,
A.Lakshmaiah
eesApplicant.
Us,
1. The Superintendent of Post COffices,
2. ‘Post Master General, A.P.,
Southern Region, Kurnool-5.
.o sREBSpONdants
Counsel Por the Applicant Shri Krishna Devan.
Counsal for the Respondents : Shri N.V.Raghava Reddy,Addl.CGSC
THE HOW'BLE SHRI A.B.GORTHI : MEMBER (A)
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(DRDER PASSED BY HON'BLE SHRI A.B.GDRTHI,_NEHBER {R) )

In this application the relief claimed by -the
applicant is for declaration that yhe is entitled to

Productivity Link Bonus (P.L.Bonug) at the rate applicable
to the reguler Postal Agsistants from 19-3-83 to Za-D-o>

and to direct the respondents to pay the same to him.

2. The applicant wass selected for appointment as Postal
Assistant but uas initially.oFFered appoinfment as Reserve
Trained Pool Postal Assistant (RTPPA). He warked in that
assignment from 19-3-383 to 23-6-89 after having undergone
the réquired job orientation training. On 2ﬁbﬁf89 he uas
given regular postal appointment, The applicgnt claims
that - he having worked for mor- than 240 days in each year
during the psriod of 1983 to 1989  he is entitled to P.L.
Bonus at the rate as is appli.ctle to regulaer Postal

Assistants.

3. Heard learned counsel For-both the parties,
Nr.Kriehpa ﬁeuan, learned counsel for the applicant has
drawn pur attention to a judgement of the Ernakulam Bench
of the Tfibunal in a similer matter, In that case it was
held that RTP Postal Assistants who put in 240 days of
sarvice in esch year ending 31st March wuld be entitled

to P.L.Bonus., It was further held that the amount of

o .L.Bonus would be pased on their average monthiy -
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emoluments datermined by dividing the total emoluments
for each sccounting yzar of eligibility by 12 and sub ject
to other conditions of the scheme prescribed from time to

time,

4, As the applicant herein is similarly situated- as the
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Bench ot t he Tribunal we see no reason why the applicant

should not be given similar benefit.

Se Consequently we asllow this B.,A, at the admission

stage itself with & directinn tn the roennndant~ - PR

to the applicant the same benefits as granted by the
Ernakulam Bench of the Tribumal in the aforestated cass.
The respondents shall c_aply with this order within a period

of 3 months from the dstc of communication of this prderse.

S A
(A.B.GORTHI)

Member (A) ;
Dt. 3ict ilay, 1994, ]

: Dictated in Cpen Court.
avl/ | ﬂﬂ%:«.,

Deputy Registrar{(J)CC

No order as to costs.

The Superintendent of Post Offices,
Anantapur Division, Anantapur.
The Postmaster General, A.P,
~Southern Region, Kurnool-=5,.
One copy to Mr.Krishna Devan, Advocate, CAT.Hyd,
One copy to Mr.N.\;.mLow\ (a@\&j Adal ,CuolCAT . Hyd.
One copy to Library, CAT.Hyd, ¥'
One spare cOpy.
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